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Smt -Madamma , | B . .
/o late S. Yellappa, - -

Rameiyer Street, Bth Cross, S aE S
Ashokpuram, Mysore - 8§70 008. ese - Applicant

(By Advocate Shri M.S.anandaramu)

| Vs,

‘1. The General Manager,

Southern Railway,
Park Toun, MADRAS .

2, The Works Manager,

. Central Workshop,
Southern Railway,
ﬂysore South, HYSDRE.

_'3. The Dy. Chief Machanical Enginaer,

Workshop, Southern Railway, - . -
Mysore South, MYSORE., . o eee Respondents

(By Advocate Smt. M. Nirmala)
- Standing Counsel -for Railways.

CROER

-

' In'the absahcé 6f the.leafned‘counssl,:l have heard
the applicant Madamma, an 0ld uidow. ‘Her'husband was.one:Yellappa"

uho after rendaring servica of 25 years in tha Boiler Shop of .
b

'Southarn Railuay, Mysora, Region is said to have reaigned his -

| posu:ion with effect from 19,10.1965 although the appli.cant claims

that he had not resigned but had taken volgntary retirement.

Z,‘ - Be that as it may, whether it is voluntary retirement or_
nesxgnation, he admittedly lived till the year 1985 and admittadly

died on 16.4, 1985.' I am told by the Raxlmay Administration that

;;A. the applicant 8 husband did not take voluntary retiremsnt but he
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sctually resigned and to that effect there is also & certificate®

* produced curiously by the applicant herself at Annaxu}o-‘l*; It

saya’thgt the man had resigned on 19.10.1965. After almost 28 years.
later, his widow Hadammé,uho lsinbu‘beforo me, herself frail and
a>very oldllady hae made this aéplication claiming some kind of  §
pensionary benéfits.fronktha ﬁailway Adminiatratibn which sven |
‘entered a firm-damuriing stating that the applicent’s husband had ‘1%
resigned his position‘voluqtarily in 1965 and the same hawving becoms b
effective at tﬁ;t timé; he was thersby not eiigibla for any pensionary
benefits and consequently, long after his death hié uidou could not
possibly ask fﬁr pensionary benéfits.v I am told that no provision

is mads for such cases in the retiremant'schames of the Railways.

3. . While it does seem to me to bs somewhat cruel to deny some
relief to this old lady frail with age that has also taken a toll of

her physical energies disabling her totally from claiming g@ma

kind of livelihood by her own personal,sxerfions, but the lew itself
- not making ény room or provision for taking care of the destitute

widow of an deceased employes of ths Railways.

4. When asked why her husband gave up his position in the

A Railways, the lady told me he could not continue to work after he
was felled by a paralytic stroke for which ofncourse‘right»nom she

does not have any proof or material, Homever,‘thera is no getting

away from the position th'abt the epplicant's husband had ceased to be
an employee of the Railways and he died after an interval of 20 years

from the date on which he cegsed to be an employes.

5. During his life time, thers was no cléim by him for any'

kind of benefits and I am told by the learned standing counsel that
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» etever was. due to the employee uhon he resigned hio job Uaa
handed over to him that time. That ia the reason uhy the man
hinself appears to havo laid off uithout making any demand but

[

hies widow hae teken up this reprdech nearly three decedes later

»

in the fond hope of gettingTeome penoionary benefits.

G.EA Whiithhe-poaition herein certainly appears toAbe‘a
’et.";elema'ta, 1 do think that in e Welfara Stete in which it becomes
"~ the duty of the Govt. to take care of t he aged and particularly '
uidowe and for any such aupport by the Govt. there cannot ‘be anyone
other4tnan the applicant to be more deserving o Govt.'s bounty'or

generosity. I, therofore,<think it'appropriata to ask the7ﬁaileays

‘or ohoever is responsible in the Raileay Administration to consider

paying some kind of &an Ex-gratia pensionary benefits to the applicant,

however meagre it may be, in uhatever manner, making it either
periodically or once and for all, _ However, I make it clear that ‘

- this is merely e communication addressed to ths Reiluay Administration

. for taking pity on the helplees and aged widow so that she may make

| eur§ the residue of her life with some little comfort with the money

peid to her by the Reilway Administration, It is only with this’

/nopé,bl am giving not edireotionibut.also a commendation to the

' Railuay Administrstion in thst behalf.

¥

7. Hith'this obaeroetion7 1 dispose of f this application._

Let 8 copy ‘of this order be eent to all conoerned euthorities in

' thelRailwey Administration for such action as thay deem fit._
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